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 0.A.30/96 - -

Hon'ble  Shri K.D, $sha, Member(r) =
. B

Adjourned to 12.2.96 .for admission,

. (K‘D@ S5&ha
#o e, Member(A

L b
) ¥ i
i

Hon'ole Shri KeD.Saha, Memoer{A)

Adjourned to 27.,3.96 for admlssion,

.4 (Ke Do Sana)
.- . Memoer(A)

P

Shari. m.ﬂ /P(LXW ,)Kegmra.jl/ﬁ
Since the Divisioa = avu is not '
avax!able 02 present, lt this case be .

. adjourged sige die 1i ] tke Division .

- Beaoli js svailable. gﬂ o

\ R Eagz’stfa’f/ ¢

R . W
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4./ 3.10.96, Shri S.N, Tiwary, the counsal for tha‘aﬁplicant.

On the request made by the learned counssl
\ | for the applicant, the case is adjourned to 14.11.95

for admission hearing,

. COAR
/ces/ | (K87 Ssaha) ) (VeN Mqﬁrotra)

Member (4) Viceichairmah

5/14.11.96
( V.N.Mehrotra )
SKs ) ~ Vice~Chairman
6/11.12.96 Shri S.n.Tiwary, counsel for theepplicant: ‘ B

shri o m Tiwary suomits that he was under 1mpreselon
that the case was listed for 16,12,1996 forcum1551on. re -
prays tnat th%f.case may beé heard on some other aate,
46t this case on 03,01,1997 for acraission.

N

‘ _ A
SKT (U, Purkayastha) (K,f’u. baf(lag
' Member (J) | 4//memoer A
7/03,01,97 mhc.UB is not avallable today. List on (4 02.1997
for =dmission. \\X\

‘ (v, N.Mehrotra)
SxI - - ‘ ‘ Vice-vhairman




" 21.3,97
o

] - "
i 10/2:6.97
q |

|
| SKS
!

-1111/13,08,97

12./ 14.10.97.
/ <B3/
13,/ 12.12.97,

/CBS/

UA=30/96

\ bl “ *

“

_List on 21.3,97 for gdmission,

. f\/\\k\f\/ |

(V.N.Mehrotra)
Vice~Chairman

List on 2,6,97 for hearing on

admission, \\ﬁgdél-

(VeN.Mmebrotra)
Vice-Chairman

List on 13.8.97 for hearing an

N

( V.N.Mehrotra )
Vice=Chairman

admission.

List on 14,10.1997 for hearing on aagission.

- (V .N.Mehrotra)
‘Vice=Chairman

List it on 12.12.97 £6r hearing on admission.
WL
(v.N. Mehrotra)

V ice~cha irman
List it om 19.2.98 for hearing on Qd’mission.
(V.N, Mehrotra)

Vice-Chairman
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v 14/19,02,98 Shri S.N.Tiwafy, counsel for the-apéiiééﬁt; ?
Heara the learned counsel. Admit, IésuéjnotiCes

to the ‘respomaents to file their reply wgtﬁjn‘four

E wezks from now. Rejoinder, if any,may be filed within

'; two weeks thereafter. Requisites to be filea within;a

g ~ week. ’

[ . .
! - - . »

| : List on 04,05,1998 before rRegistrar for comple-
tion ofp pleadings.

FriA| | — f
;
!

RS (L.R. K.Prasaa) ‘ (V N. Mehrotra)
é\"\/f): SKJ  Member(a)” | vice—Chairman
2T % - 3 o
[ E
15/4,5.1¢98 ©~ " 'None for the parties, Notices were served :

to the Sr. standing Counsel on behalf of the respondemts

no.1 to 5. Receipt showing service of notices is kept

in £ile 'C', Written statement has not yet been filed.
'ffsﬁfdweeks further time is allowed to file written

T

statement, Ljst on 4,6.1998 for completion of records,

B e e ( V.K.Srivastava ) .

M:S, ﬁ ' 4 Dy. Registrar . 5'373:¢;j

16/4.6.19Q8 None for the pafties. W/s has not'yet been - a,i

i i - i

filed, Four weeks further time, as a last chance, ..

)
;

SR is allowed to fik the same, List on 30,7.1998 for

,  completion, of records. o Qij\p&j&“d“gbz
‘ (uXSTvastevs )

Dy. Registrar
J

I . . .
N i

v



IN THE CENTRAL ADMINISTRATIVE TRIBUN.

PATNA . BENCHPATNA

‘Order Sheet.

........ t’k. Appllcatlon NO.QA30/06 oo wooe =ov wuee 199 iDees e -

Applicant (S) ... wee weee ..o

.. Respondent (s)

evs ose *

Advocate for APPHCADt (S) .. oo eew ece wver wer weos ... Advocate for Respendent (s) ... .

et opEe goe *00c semn  _sas on

Note of Resistry

Orders of the Tribunal

4

17/15.2.99 Shri K,P.Miishra,"Jr. to Shri S.N.Tiwary, Counse]

- for the applicant present. None for the respondents,
WS has not yet been filed. Although 4 weeks fMxghzx
time was allowed for ¥i#m filing offf WS as a last

chance.

As per the record the case was tobe listed on
30.,7.98 before the Registrar for completion of records.

- ~but it was''not -listed. B T Y

'”qéncé, the case be lmsted before the Hon'ble
'bench fbn 26 2,99 for dnrectﬂcn. C

L e A%%@ﬁéégjiy
a)

(satyendra Prasa
AKT Registrar I/C

18/26. 2:1?499, List it for diréction on 9, 3.1999,

M,

( L.R.E. Prasah

Member (A)

19/09.03,99 None for the applicant.
W/s not f£iled so far. Four weeks further

time' is allowed for the same.Rejoinder may be filed

within two weeks thereafter,
List on 17.05,99 for direction. A

Z \9-43—(94;/7

(Lo R, Ke Prasad)

(Lakshman Jha) MemberQA)

SKJ Membe r(J)




20/17.05.99 Shri S.N.Tiwary, counsel £6r the applicant.
shri V.M.KesSinha, SSC for the/respondents.
W/s not filed so far, The learned SSC

prays for time, Let the matter be listed before

the Registrar ¥or completion of pleadings on

. 05.08.1999 and on-wards till the pleadings are
. complete with liberty to the either side to men-

tion fpr early hearlng upon notice to the other

(S.Narayan)

R SKJ Vice~Chaiman
21/5.8199 None is present on behalf of the Barties.
W/s not filed. List the record before me on
15.9.99 for filing W/s and completion of records.
—_— (A.K.Verma)
SRK. - ; Registrar.
22/15,9.99, None is present on behalf of the parties.
- W/s not - filed. List the record before me on.
: 26.10.99 for filing W/s and completion of pleadiags.
Qo
. (A.K. Verma)
SRK.,

Registrar -
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26/20,12,99 |
| Shri K.P. Mishra, junior to Shri S.N. Tiwary,
counsel for the applicant is present, He submits that
under the wrong notion of similarity of name of the |
applicant, he had submitted on the last date that he
kxx received copy of W/s. In fact, he has not received
W/s and W/s has not been filed by respondents, The office
also reported that W/s has not been filed., It is now
about 22 months when the record.was.admitted and as many
as 12 ad journments have been granted for filing W/s,
'By way of last chance, time is granted for filing W/s, .
List the record befOre me on 10,1, 2000 for filing W/s

and completion of pleadings.
( A.Kgl;;rma ) !

SRK - - Registrar

27/10,1.2000 -
Shri S.N: Tiwary, counsel for the applicant
is present, W/s not.filed by respondents, This record
was admitted for hearing on 19,2,98 and now 22 months
have elapsed, List the record before the Hon'ble Bench '
on 20,1,2000 for direction. : . !

, | ( A.K. Verma )
SRK , 'Rggistrar
28
: . Shri s.N.Tiwary..counsel for the applicant

20.1;2060' ghri v.M.K.sinha..counsel for the respondents

CM
In spite of sufficient time given, wW.S. has.

not yet been filed on behalf of the respondents.
By way of last chancc, four weeks* further time is
allowed for filing W.S. List it for direction on !

22.2.2000,
(L.cha) ' (L-R.K.Pz:asad)
Member {(J) ~ Member (aA)

a4 e - i e s A e R mm . iae
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'23/26.10.99

B None 1s present on behalf ef the parties.
“\W/s net filed. This is a case of the year 1996, List the
record before ‘me on 15.11 99 for filing W/s and completi?n

of pleadings . . . %
SRK . ' S R ‘ ( ﬁégisggiﬁa)
24/16,11.99

Shri K.P. Mishra. wunior to Shri S.F. Tiwarv,

counsel for the applicant is present. None for the

W/s not filed. as it is a old case, list the

respendents.
record before me on 29 11, 99 for filing W/s and completion
of pleadings. - : :
| ' o
o | V ( A.Ke 'Verma)
SRK Registrar
25/29.11,99 .

) Shri K.P. Mishra, junior ﬁo Shri S.N. Tiwary,.
counsel for the applicant is present and submits that he
has. received copy of W/s and prays time to file |
rejoinder, However, W/s has not been placed_in the record.
Office to place the W/s in record and list it before me
on 2051g.99 for filing rejoinder and completion of

' pleadings. A o e

L " ) . ( A.Ke. Vemaﬂ)"
SRK = - : ’ S - Registrar

Es




 31/16.3.2000

o oA 30/96

o . . ! -A . C-\ - .
-.29/22,2,2000 , As lawyers, absemt from court due to

. i”._, T L st:ickex:alk%éyﬁé Bar counﬁﬂiqu Bihar,

list it for directicn on 28.2,2000 .

S

| TR I ~ {L.R.K.PFASAD)
%KJ CEMBER :f (J ) MEMBER(A)
36/28.2,2000 sh. S.K'Tiwary, ceunsel for applicaat.

Jr. te Sh. D.K.Jha, AScC, for respondents.
on the request made by S.N.Iiwary
15 days time is allowed for submission of wWS. If
RO WS has been submitted by them , the matter will
be disposed of en the basis eof available materlals.
List it fer directien en 16,3,2000

.

AKT (L.JHA) (L;R;K.FRASAD)
MEMBER(J) MEMBER(A)

Sh. S.N.Tiwary, counsel for applicant,

WS not filed. One more dpportunity is
given for filing WS within three weeks time
failing which theicase will be disposed of

on the available materisls. List it for
direction on 14+4.,2000

e L

ARJ (D.JHA)

(L.R.K.PRASAD)
MEMBER(J)

MEMBER(A)




AN

J
32/17.4.2000  Sh. S.N.Tiwary, counsel for the applicant.
‘ o : Jr. to Sh. D.K.Jha, éeumsel for the respondents.
, The learned counsel for the applicant states
e ' that'theArelief'pféyed for has already been granted by -
the'department_vide Memo. No. ST/TFS/5-8/94 dated
11.8.98 and,therefore he does not want to pursue the
matter further, In view of the above submission of the
counsel for the applicant , this OA is disposed of acco-
rdingly ea Lif,anﬁqur |

KT ,'(L.HI:KINGLIAQA.) - - (L.3HA) \ %

e _ - MEMBER(A) ‘ , S FEFBER (J)




